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Present ; Shri Q. .B. Gogoi, Sessions Judge, Udalg$ri

Seen Petition No. 563120 filed by one Arnika Rabha seeking

bail for accused Ajit Rabha in connection with Udalguri PS. Case no.

90120 ulS 3Bla20l493l506IPC. I have gone through the contents of

the bail application which reveals that accused was arrested by police

on 20-04-20, and since then he has been in judicial custody.

It is further contended that after investigation police

submitted charge sheet and the case is now in the process of

committal in the court of learned Magistrate. Moreover, it is

contended that the wife of accused Lahita Rabha has been

undergoing treatment for her mental illness at LGBRIMH at Tezpur. It

is also contended that accused is a local person having movable and

immovable propefty and there is no chance of his absconding, as

such, pressed for bail.

On the other hand the alleged victim filed a petition No.

582120 through the Public prosecutor objecting grant of bail of

accused persons contending inter alia that it was accused who in the

promise of marriage have physical intercourse with her, made her

pregnant for seven months, thereafter, got her pregnancy aborted by

administering medicine.

In her statement before Magistrate under section 164 Cr.P,C.

also the alleged victim categorically stated that though she had

physical relation with accused as a result of affairs with him but she

had no consent in getting her pregnancy aborted caused by accused.

Heard the counsel appearing for both sides. True it is that,

police had submitted charge sheet but the offence allegedly

committed by accused under Section 313 IPC is a serious crime which

carries life imprisonment or imprisonment not less than ten years.

In the present case, admittedly the accused was arrested by

police on 20-04-20, and charge sheeted the case under Section

31314201493/s06 IPC on 30-04-20.
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Since the charge sheet has arready been raid within ten days
of the arrest of accused as per Section L67 (2)(a)(i) cr.p.c. the
accused cannot claim bail as a matter of right but it is in the domain
of the court to consider whether to grant or refuse bail to accused
depending on the nature and gravity of the offence aileged.

In the present case, admittedry the act of accused cannot be
appreciated as he indulges activities, which admittedly deems to be
serious in nature. Therefore, irrespective of the fact that, case is at
the stage of committal in the Court of Magistrate the bail application
stands rejected.

Let GR case record be sent back arong with the cD to the
Court of learned Magistrate.
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